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YTAMIL NADU] ACT No. XXV OF 19572

[Tus {TamiL Napu] Rf;se%x,me AND AMENDING AcCT,

(Recezved the assent of the Preszdent on the 14th Decen:! 2¢ B
~'1957; first published in the Fort St. Geory. Gazette ey
on the 25th December 1957.)

An Act to repeal certam enactments and to amend certam
“other enactments. -

WHERBAS lt is expedlent that the enactments specified in
theFlrst Schedule which have in consequence of the formation
of the State of - Andhra and the recrganisation of States,
ceased to bein force inthe 3[State of Tamil Nadu], should be
formally declared to be no part of the laws in force mthe |
3[Sta.te of Temil Nadu]; N ‘

AND WI-IEREAS it is further expedient that ihe enactments

specified in the Second Schedulé which are spent o1 have
~ otherwise become unnecessary, or have ceased to be in torce
otherwise than by expressed sPecrﬁc repeal, should” be
expressly and spemﬁcally 1epesle .

AND WHEREAS it is.also expedient that cetfain amend-
 ments should be made in the enaetmentc spemﬁed in the

Tturd Schedule :

BE it enacted in the 5] gmu Year of the Repub‘lc of Incha
as follows :— -
1. This Act mdy be called the [Tomil Nadu] Repeahng Short tltle.
and Amendmg Act, 1957 '

2. "The enactmen‘s specified in the Fir st Schedule Declaranon

ele hereby formally declared 10" be po part of the laws in respecti

. force 1n the 3[Stete of Tam’l Nadu] | o :gg;xgents

— ‘ <2y - inapplicab)
1 These words were substituted for the word “Madras” the to the 3[Sfa

' ‘Tamil Nadu Adaptation of Laws Order, 1969, as amended - b the of Ti
Tamil Nadu Adaptation pf; Lg‘wsq{(S{ge Amendment) Order, 1969 Ne du]::

.2 For. Statement of Objects; and easons, see Fort St. George '

o éazette, “Extraordinary, ° date \ﬁhe' .Zﬂi'\ October 1957, Part IV-A, "¢

’ A a-f

. pages.71-73. .
B 8 ressxon was substxtu ed:for the expressxont ‘!Sfatetof

o Madrg{}i by: tge Tamil Nadu: Adapfatidn ‘of ! Laws ‘Ordet, . 1969;%;&-&!
amended by the Tamil Nadu Adaptatlon ‘of Laws (Seeoﬁdd\mésﬁ o
Ofdel', 19690 L . B ] th A}& E . ;w
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- 1957 ﬂ“N Act XXV] Repealmg and Amendt'ng : 4719
I ‘\ ' N . . v v , ' .
= Yé_ar; - Number. . \ - Short title, L
0o e
L S s Ceﬂtral Regulations of. Lotal Appltcan‘om-acont
i 1912:‘1’;;;;-“;1 I _r.Thle9 lI.z.ac:cadnve Islands and mecoy Regulatlon,

ST .v;r

- . C’entral‘Acts of Local Applicatian‘ . £t

188]‘_ .. Xvill The Central Provmces Land Revenue Act, 188 1. .

[RERS ¥ ] ) TR0y
1883“' AU | ‘The Central Ptovmces Loc 1 Self- A R
) Act, 1883, al Self chernment S
‘1_89'8‘«. s f‘XI"lThe Central Provmces Tenancy Act 1898 BRI

1[Tamzl Nadu Regulatzons] | ' S o ’ ‘

1937 1 ‘The Madras Agency Rules (Amendment) Regula-
A -tion, 1937. - :
1939 II The Madras Agency Rules (Amendment) Regu-
o lation, 1939,
1940 I The Madras (Partlally Excluded Areas) Vlllage ‘
R ST Courts Regulatlon, 1940
1940 III The Madras Agency Debt Bondage Abohtlon '
PRI Regulation, 1940
1940 " IV The Madras Agency Rules (Amendment) ;\.gu-
S lation, 1940. -
1940 V The Madras (Partially Excluded Ateas) Court of
\ Wards Regulation, 1940. ‘
1940 - . VI The Madras (Partially Excluded Areas) Guardlans
' - and Wards Regulation, 1940,
1940 - ©  VII. The Madras Agency Rules (Second Amendment)
. Regulation, 1940. ,
1942 I T?;.; i‘\mmdm Islands Court Fees Regu]ation,
1942 .~ IV The Madras Agency Rules (Amendment) Regu-
caelE ) lau(m, 1942 , N SN
‘ '!942 | ' The West Godavarl (Ganjam and Vizagapatam .

Act Extension) Regulation, 1942

14 This expression was substituted for the expresslon “Madms
- Regtilations”. by paragraph 3 (2) of the Tamil I\adu Adaptatlon of;
Laws Order, 1970. ; b e
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Year.
1)

1943

o 108

1944

1945

1946

I 1947
1947
1948

1949

1951

1951

" 1951

1951

146

Repealing and Amending [1957: T.N. Act XXV

Number, Short title.

(

I

I

el

S §
I

1\

11

II

III

IV

2) (3)
Y Tamil Nadu Regulations]—cont.

The Madras (Partially Excluded Areas) (Estates.
Land Repealing) Regulation, 1943,

The Golgonda and Polavaram Taluks (Local
Taxation and Fees) Regulation, 1943.

The Madras Agriculturists Relief . (Partially
Excluded Areas Amendment) Regulation, 1944.

The Madras (Partially Excluded  Areas):
Compulscry Vaccination Regulation, 1945.

The Madras 'Agency, Rules (Amendment)
Regulaticn, 1946,

The Madras Agency Rules (Second Amendment)
Regulation, 1946,

Thé Madras Agency Rules (Amendment) Regu;
lation, 1947.

The Madras Agency Rules (Second Amendment)
Regulation, 1947, ‘ ‘

The Madras Agencdy“Rules (Amendment) Regu-
lation, 1948.

The Madras Agency Rules (Amendment) Regu-
lation, 1949, d ( } Regu

The Madras Scheduled Arcas (Validation of
Succession Certificates) Regulaticn, 1951,

The Madras Agency Rules (Amend .
lation, 1950, = ment) Regu

The Scheduled Areas Estates Land (Reducti
Rer amendmenty Regalation. 101 uction of

The Madras Scheduled Areas Estates (Abolition
algc‘!l Conversion into Ryotwari)  Regulation,
R ™ # ’

‘1This

ression was substituted for the expression “Madras’

Regulaions™ by paragraph 3 (2) of the Tamil o .
Laws Order, 1970, ( mil Nadu Addpt?“m of
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1[Tamil Nadu Acts. ]

12y ' I The .1Ag1e7ncy Tracts Interest and I and Transfer Act
1920 XIII Ths Mulgeni Rent Enhancement Act, 1920
1926 - II' The Andhra University Act. 1925,
1926 -~ VI The Kirlampudi B and C Estates, Dontamuru and i
Rayavaram Impartitle Estates Act, 1926..
1928 -V The Jaggampeta A and D Estates Impartible
: | Estates Act, 1928. ’ :
1929 VIII The " Mirzapuram " and Pedagonnur Impartible .
Lo _ Estates Act, 1929. o ’ -
1929 IX The Ellamarru and ‘Penjendra Impartlble Estates
Act, 1929,
1933 1 Thle%g{apxleswarapuram Impartible Estate Act,‘
1933 11 The Anakapalle and other Impartible- Estates : ) N
, o Act, 1932, o A L
1947 - VI The Malabar Irrigation Works (Construction -and o

Levy of Cess) Act 1947.

1947 XIII The Tungabhadra Project (Prevention of Specula- '
T ' tion in Land) Act, 1947. .

1949 XIV The West Godavan District (Assimilation of ‘

o Laws on Prov1nc1a1 and Coucurrent Subjects) S
) - Act, 1949.- J o
1950 © ~ XII The Andhra University (Ameﬂdment) Act, 1950 e
1951 XXIX The Andhra University (Amendment) Act, 1951,

1953? © "XV TheTuticorin - Port Trust (Application' - to
L Mangalore) Act, 1953 -
1955 II' The South Kanara Culthatmg Tenants Protectxon
o (Amendment) Act, 1955, ‘
o ‘1l9’56' "~ II South Kanara Cultivating Tenants Protection o
' . (Amendment) Act, 1956. 4

R Thls expression was substituted foo the expression “ Madras
“Acts™ by the Tamil Nadu Adaptatlon of Laws OIder, 1970,

125 346




T2 Repealing and Amending  1957: L. N, Act XXV

THE SECOND SCHEDULE,
Repeals.
(See section 3.}
Year. Number. Short title, Lxtent of repeal.
) @ @ ® @
{Tamil Nadu kegulation.] |

1802 XXIX The Madras Karnams Regu- Sections 3and 10
lation, 1802.

&[Tamil Nadu Acts.)

1864 - Il' The 3[Tamil Nadu] Revenue Section 61,
Recovery Act, 1564,

1878 VIII The 3[Tamil Nadu] Coffee- Section 13,
stealing Prevention Act,
1878.

1879 I The Madras Cattle Disease The whole.

: (Amendment) Act, 1879.

1881 I The Madras Ports Police  The whole,

- Act, 1881,

1888 HI Tor Medrgs City Police Section 4.
Act, 1£88,

1895 L The Madras  Hereditary Sub-sections (2)
Village-offices Act, 1395. "and (3) of section

2.

1908 - I The ¥Tamil Nadu] FEstates Section 2.
i and Act, 1908.

1909 IV The 3[Tamil Nadu] Estates Section 9.
Land (Amendment) Act,

| 1909.

1909 VI The ArniJagir Act,1909 .. The whole.

1911 v The 3{Tamil Nadu] Limited Section 2.

Proprietors Act, 1611,

-

This expression was substituted for the expression ‘“Regulation
of the Governor of Foi1 St. George in Council” by = paragraph 3 (2)
of the Tamil Nadu Adaptation of Laws Order, 1970,

3This expression was substituted for the expression **Madras
Acts” by the Tamil Nadu Adaptation of Laws Order, 1970.

3These words were substituted for the word “Madras” by the
Tamil Nadu Adaptatica of Laws Order, 1969, as amended by the
Tamil Nadu Adaptatior of Laws (Second Amendment) Order, 1969,
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Year.  Number. Short title. Extent of repeal.
¢)) (2 ‘ : 3) 4) )
*{Tamil Nadu Acts)—cont,

1913 I The 2[Tamil Nadu] Trrigatic oo
It ' Coss (Amendmem)rr gXtcl?n Seciions. 1 to 4.
1913, S ’

1914 "II  The?[Tamil Nadu] Propri )
| Estates Village—sefl;f(x?gélemry S¢Ct1011 2
(Amendment) Act, 1914.

1914 VILl  The 2[TamilNadu] D ali-
. zation Act,1914! soentralis . The Schedule.

1918 II The DOddappanayakkahur The whole.

and Vuyyuru Impartible
_Estates A(':t,1918.p e

1933 TV The Madras District Munici- Th
palities (SecOnd Amend- e whole. ‘
meént) Act, 1933,

| 1933 V The Madras Local Board The ¥ v |
- . ESgg%ond Amendment) Actf ° © whole.

1933 - XX The Madras Commercial Sub-sec.i 3
‘ Crops Markets  Act, 1932, of sectci’gn(l%.

1935 SIII The Madras Local Boards The whole. .
(Amendment) Act, 1935. o

1938 II The Madras City Municipal, The whole.
District Municipalities and ,
Local Boards (Amendment)
Act, 150,

1938 XXI The Madras Removalof Civil The whole.
- Disabilities Act,.1938. ' .

1940 VI The Madras Irrigation Cess  The whole.-
: S (Amendment) Act, 1940.
1943~ XIX The Madras Local Boards The whole.
(Second Amendment) Act, - _
| | 1943. S . o
1943  XXIII The Tamil Nadu] Pawn- - Sub-section (1)

brokers Act, 1943. of section 23.

" 1This expression was’ substitule
* Acts” by the Tamil Nadu Adaptation'of Laws Order; 1970.

o o words bstituted for
- . ® These words were Subs 1969, as amended by the

i1 tati f Laws Order :
the Tamil Nadu Adaptation o s ,__(S;f?‘;on,d .Amendment) . Order

oot
R R T I
R .

“Tamil ,Nadu Adaptation of Laws.
- 125-3—46A

d for the expression “Madrgs :

the word “Madraé” by’ |
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Year. . -Number. Short title. Extent of repeal.
m @ (3) @
' [ Tamil Nadn Acts.}—cont,
1943 XXVIlII The Madras Elementary The whole. ‘®
' Education(Amendment) Act,
1943,
{
1944 1 The Madras Estates Land The whole.
' (Temporary Amendment)
Act, 1944, _
1944 I The Madras City Municipal The whole.
- and District Municipalitics
(Amendmenty Acg, 1044,
1945 1l Tne Madras Estates Land The whole.
‘ (Amendmen:) Act, 1945,
1946 VII  The Madras District Munici- The whole.
' - palities and Local Bouards
(Amendment) Act, 1946,
1946 VIII  Tie Madras Elementary Edu~  The whele.
cation (Amendment)  Act,
1946.
- 1947 VI The Madras City Municipal  The whole,
(Second Amendment) Act,
1947,
1947 XII The Madras High Court The whole -
(Jurisdictional Limits)

Amendment Act, 1947,

1947 - XXVI The Madras Hindu Women’s  The whole,
Rights to Property (Extens
tion to Agriculiural Land)
Act, 1947,

1948 XVI The Madras General Sales The whole.
?‘)Z(S (Amendmenr)  Act,

1949 X1l The Industiial Disputes The whole.

{(Madras Amendment) Act,
1949,

1950 1 The Mavras Estates {Aboli= The whole.
‘ion and Conversion inta
Ryotwari) Amendment
Act, 195C,

o —

** Thig expresgicn wag gubgiitute

. ) d for the expiession * Madra
Acts” by th: Tamil Nadu Adapt Piession * Madras

ation of Laws Oider,1970.
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Year. &utr}ber. ' '”Short}ti‘tle. L Extend of repeal .
am. (2 G : N C) N
B ;‘ {[Tamil Nadu dets—cont.
1950 . II The Madras Appropnauon The whole.
A © Act, 1950. . : Oe
1950 VlIl The . Madras Tenants and" The wﬁole. |
- Ryots Protection (Amend- .
ment) Act, 1950. =

1950 XXVII The Madras Appropmauon The whole.
- : (No 2) Act, 1950, ~

1'951' R i ’1 he Madras Appropuatnon Thc whole.
: o Act, 1951. .
1951 "IV The Madras Approprlatlon The whole..

(No 2) Act, ]95]

1951»“ : XII The Madras Vlllége Panché- The wh‘oﬂle.f
: yats (Amendment) “Act, :
.1951.
1951 XXI The Madrag Distric. Boards The whole.

(Amendment) Act, 1951,

XXXVII The Madras Appropriation The whole.
1951 (No. 3) Act, 1951,

1952 1 The Madras Appropriation The whole. Ce
T ‘ Aet, 1952.. .
1,952 II The Madras Consolidated The whole.

Fund (Wlthdrawal of
- Moneys) Act, 1952,

' , vif The Madras District Boards A The whole. \_
-1952 L (Amendment) Act, 1952, L

59 II The Indlan " Registration The'whole‘.
1952 XV (Madras Amendment) . -
Act, 1952, '

oon o

A Thi .ssion was substituted for the expression “ Madras
Actg}%y?;‘&” c’l‘amll Nadu Adaptation of Laws Order,. 1970
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THE THIRD SCHEDULE,

Amendmeonts,
(See scction 4).

Year. Namber Short title, Amendments.

@ @ (3) @
1[Tamil Nadu Regulation.]

1803 I The 2[Tamil Nadu] 1In scction 2, the words
Collectors Regulation,  “*who shall be covenanted

1803. cilvil servants  of the

Government ™  shall be

omitted and in . the

marginal note to that

section, for the words

‘¢ covenanted civil ser-

vants”, the word
¢ Collectors” shall be
substituted, '

Ceniral Act of Local Application.

185} XU The Madras CityLand 1. In section 1, for the
Revenue Act, 1851, words ‘¢ walls of George

Town, ™ the words

¢¢ Presidency-town of

Madras’ shall be substi-

tuted. .,

2. In section 3, for the
word **laid ”, the word
““levied ” shall besubstie
tuted.,

8{Tamil Nadu Acts.]

1864 11 The #Tamil Nadu] [!. Insection 62, the words
Revenue  Recovery  and figurcs ¢ Regulation
Act, 1864, XXVII of 1802 and "™
shall be omitted, and
in the marginal note to
that section, the figures
and words ¢ XXVIII of
1802 and ™ shall be
omitted.

1This expression was substituted for the e‘xpre,‘;sion ¢ Regufatibn
of the Governor of Fort St. George in Council® by paragraph 3(2)
of the Tamil Nadu Adaptation of Laws Order, 1970,

2These words were substituted for the word ‘“ Madras® b
the Tamil Nadu Adaptation of Laws Order, 1969, as amended bg

tllsx’%g'ramil Nadu Adaptation of Laws (Second Amendment) Order,

8 This eXpression ‘vas substituted for the cxpression ** Madras
Acts™ by the TamiMadu Adaplation of Laws Order, 1970,

PO




e

;. Ac. XXV']V Repealing and Amending '727 o

1957 T.N

Year., Number. Short title. Amendments,
()R ) (3) 4)
! 1{ Tamil Nadu Acts}—cont.

1864— Il—cont. The 2[Tamil Nadu] 2- In section /3, the words
eonte. Revenue Recovery and figures ¢ Regulation
, L Act, 1864—cont. V- of 1804 and of™
- ‘shall be omitted, and in
the marginal note to
that section, for the
words and figures .
‘¢ Reguiations V of 1804
and ”’, the word ‘¢ Regu-
‘lation ” shall be substi-
tuted.

1888 IIT  The Madras City Police In section 71, clause (xvi)—
o Act, 1888. (i) for the words “‘ upon
- the public place,”
-the words *‘ upon any
public place”. shall
be substituted ;

- (ii) for the words ““the
public place or any
such building ”’, the

"~ words  ‘“any such
public place or any . .
such building ” shall

. be substituted.
9 "I The 9[Tamil Nadu] Village 1. In section 9, sub-section.
1.?8 . “Courts Act,1888. - © ~ (3-A), for the  words.

‘¢ Depressed or Back-
~ward  classes”, the
words = * members of
the Scheduled Castes or
Scheduled Tribes or
~ Backward Classes ” shall
. be substituted.

2. In the mirginal note to
section 77, for the word
«“section”’, the* word
s¢gections” shall be
substituted. ‘ :

' The 2[Tamil Nadu] In section 3, clause (28),
1891‘ o I hGencr[al Clauses Act],’ . for the words and letters
1891. s<¢3 Part- A State of a

Part C State®, the:
word  “India® shall

be substituted. '

1 This expression was substituted for the expression ¢ Madras -
Act;r’k}ls lfy t:he_ Tamil Nadu Adaptation of Laws Order, 1970.

2 Thes rds were substituted for the word ‘‘Madras " by
the ’I'igensleﬂ v‘Ii?'a.du Adaptation of Laws Order, 1969, as amended
y the Tamil Nadu Adaptation of Laws (Second Amendment) Order,
969, :




- Year. Number.
: () (2)
1896 11
1898V
1902 1
1919 1V
1920 1V

728 Repealing and Amending

- The

[ 1957; T.N, Act XXV

Short title Amendments.,
(3) G

Tamil Nadu Acts}—cont.

The Malabar Land In section 18, the w0rd,s
Registration  Act, “of the Madras Code ™
189s. shall be omitted,

The Malabar Wills In section I, sub-scction (3),
Act, 1898, the proviso shall be
omitted, '

The 2[Tamil Nadu] Insection33— -
Court of Wards Act, (i) in clause (d), for the
1902, words and letters ““any

Act of the Legislature
of a Part A State or
a Part C State”, the
words  ‘‘any State
Act” shall be substi-
tuted 3

(1) in clause (f), for the
words and letfers ‘ca
Part A State or a
Part C State”, the
word ‘‘India” shall
be substituted.

The Madras City

M, 1. In the proviso to sccton
Municipal Act, 1919,*

110, for the  words
“Inclian Companies
Act”, the words and
figures “Companies Act,

. 1956 shall be substi-
tuted.

2. In section 129 A, Expla-
nation 2, in the proviso
to clause (b), for the
words ¢ do not extend »,

the words “does not
extend * shall be substi-

2[Tamil Nadu] In section 35-A, in the
Children Act, 1920, provisos to sub-sec-
) tions (1) and" (21),”!:}'1;5

P Tea e a2t
R Tages WS

- - H

. ;
- T A e

PR
WL,

o p——e

'This expression was sybstituced for the expresion ** Madras
Acts” by the Tamil Nadu Adaptation of Laws Order, 1970.

3 These words werc substituted for the word < Madras > by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the

Tamil Nadu
1969. -

*Now the Madras City Municipal Corporation Act, 1919,

v
’58, b

‘Adaptation of Laws (Sccond. Amendmcnt) - Order,
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Year. Number. Short title. Amendments.
m @ 3 ‘ )
[ Tamil Nadu Actsi—cont,

1920. .Y The 2[Tamil Nadul. 1. In section 3, clause (8-B)

District Municipalities  for the words ¢ State

Act, 1920, of India”, the words
‘“part of India”, saall
be substitui

2 In section 331, sub-
section (1), clause (d),
for the words * fixing
the same in some conspi-
cuous part”’, the words
‘¢ affixing the same on
some conspicuous part ”
shall be substituted,

1920  VII The 2[Tamil Nadu] 1. In section 38, sub-
. ' Town-Planning Act, section (I), for . the
1920, words ‘“on this bebalf >,

’ : the words ““in this

behalf** shall be -

substituted.

2 In section 48, sub- -

. . ; . ' - section (1), clause (e),
’ ‘ . after the words ¢¢Code
of Criminal Procedure®,
the: figures  “1898*
shall be inserted. - :

1920 - XIV The .2[Tamil Nadu] In section 3, clause (7-B),

District Boards Act,  for the words ‘¢ State of
1920, ' ‘ India ™, the words

‘“part of India” shall

e substituted,

1922 VI The Madras Stanip In new section 19-A of the
' (Amendment) Act, Indian Stamp Act, 1899,
1922. inserted by section 7—

(i) for the words and
letters ‘¢ any Part A
State or PartC State *,
the words - ‘any
part of India” shall
be substituted ; :

.

" 1This expression was substituted .for the expression “Madl"alisi
Acts” by ?he Tamil Nadu Adaptation of Laws Order, 1970. ¢

. 2Thesé words were substituted for the word * Madras: » by the

Tamil-Nadu Adaptation of Laws Order, 1969, as amended by :the
Taiﬁ;l ‘Nadu Adaptation: of Laws’ (Second Amendment) Or¢ler, 1969,

»
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Year. Number. Short title. . Amendments.

n @ 3 4)
Y Tumil Nadu Acts}--cont,

1922— VI—cont. The Madras Slamp (ii) for the words ‘‘the
cont. (Amendment) Act, State concerned”, in
- ’ 1922 cont. the two places where

. they occur, the words
* that part” shall be
substituted ; '
(iii) for the words and
letter  ‘““any State
other than a Part B
State*”’, the word
““India > shall be

substituted.
1923  VII The 2[Tamil Nadu] In section 15, sub-section
Survey and Bounda- (3), for the word,
ries Act, 1923, brackets and figure

“sub-clause (2)”, the
word, brackets. and
figure ¢‘sub-section (2)*
shall be substituted.

1926 'V The 2[Tamil Nadu] Insection 13 A— Yo
3orstal Schools Act, (i) in sub-sections (1) - R

- 925, and (2), for the words = -

‘“any other State in o

India ”, the . words ’1

“any other part of o

India ” shall be
substituted ; '

_(ii) in the provises to
sub-sections (1) and
(2), for the words
‘““other State con~
cerned ?, the words
‘“ other State cone
cerned or the Central
Government, as the
case may be* shall-
be substituted ;

. (iii) in sub-section (3),
for the words *any
other State in India *,
the words “any
other part of India ®
shall be substituted.

1This exBression was substituted for the eipres*;ion * Madr
Was s , S ras
Acts” by the Tamil Nadu Adaptation of Laws Order, 1970.

These words were substitujed for the word “Madras” by the
Tamil Nadu Adaptation of Law: 2. | ' °69, = amended bj)r,the
Tamil Nadu Adaptation of Laws (Second Amenament)Order, 1969,
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B Yecz‘rf" Number, Short Title. S Am_endnients.
Ty e e @

R L + A[Tamil Nadu Acts}—~conte _ :
1932 ~".VI . The-Madras Co-opera= In section 43, sub-section
T tive. Societiés Act, - (5), for the word *‘Pro-
1932, . “ " vincial ”, the word

S . State > shall. be
: B . ‘ substituted. -
1933 . XX The Madras Commer- In section-20, sub-sectioR
« = - .cial Crops Markets (3), for the wordS . -
Act, 1933. . - “provincial revenues®’s.
o , the words ¢therevenues
.~ of the State® shall be
, C _ b substituted. .
1935 VIT The 2[Tamil Nadu] - In section 2, in sub-clause
A ' Debtors’ Protection (@) of clause (1) and
Act, 1934, .~ sub-clause (@) of clause
- (2), for the words ““any
State », the word
% India> shall  .be ,
S : substituted. . .

1938 IV The 2[Tamil Nadu] In section 3, clause (it}—
- ] Agriculturists Relief (i) in proviso (A), for
Act, 1938. o ' the words and letter
fe “Part B State”, the
words, figures and
letters ‘¢ territory
which immediately
before the 1st Novems-
ber 1956 was com~
prised in a Part' B
State >’ shall be

substituted. ‘

(i) in provisos (1) and
(), for ‘he words
‘“‘any other State im
India*’, the words
<¢ any other State or
Union territory in
_ India” ‘shall = be
S - . substituted. .
1939 IX  The Madras General In section 2-A,in sub-section

o
RS

Sales Tax Act, 1939. - (5), for the . word,
trackets and figure
¢ sub-section (3)”, the
word, brackets . and
figure ‘¢ sub-section (4) *’
shall be substituted.

1This expression was substituted for the expressiori ¢ Madtas
Acts ** by the Tamil Nadu Adaptation of Laws Order, 1970.

2These words were substituted for the word ‘ Madras™ by the
Tamil . Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adapation . of Laws (Second Amendment) Order,
1969. S ST ce T
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Year. Number. Short title, “Amendments.
m - Q@ 3) C)) ‘
Y Tamil Nadn Acts]—cont.

1940 XX The indian Medical In scction 6-A of the
’ ‘ Degrees  (3[Tamil Indiun Medical Degrees
Nadu] Amendment)  Act, 1916, inserted by
Act, 1940, section 3, in sub-section
' (1), clause (b), sub-clause
(i), for the words and
letters ‘‘any Part A
State or Part C State”,
the word * India ®
shall be substituted.

1943 XVII The %Tamil Nadu] In section 3, sub-section
: Iriigation  Works (1), cluase (a), for the

(R :pairs, Improve- word  ““clauses®, the
ment and Construc-  word  ““ clause ” shall
tion) Act, 1943. be substituted.

1943 XXIII The 2[Tamil Nadu] In section 2, clause (2),
: . : Pawn-brokers Act, sub-clause (a), for the
1943. " words *“in any State
' or”, the words ‘‘in
India- or” shall be

substituted '

1947 IX  The Bar Councilsand To new sections 13-A and
’ . Legal Practitioners  22-A of the Legal Practi-
* (][Tamil Nadu]lAme- tioners Act, 1879, inser-
ndment) Act, 1947, ted by section 3, the
following marginal notes
shall  vespectively be

inseried, namely :(—

“¢ Pleaders and Mukhtars
not to be punished
for holding political
opinions, etc.”,
“‘Revenue agents not to
be punished for hold-
ing political opinions,

ete.”
1947 XXXI The 2[1amil Nadu] I[nsection 3, sub-section (1),
Devadasis (Preven- for the words, figures
tion ol Dedicatio™ “rt letter “‘saction 44-A
Act, 1947, of the Madras Hindu

Religious Endowments
Act, 19267, the words
and figures *‘section 34
of the Madras Hindu
Religious and  Chari-
table Endowments Act,
1951 shail be substi-
tufed,

pu—

1This expression was substituted for the expression ‘¢ Madras
Acts” by the Tamil Nadu Adaptation of Laws Order, 1970,
2These words were substituted for the word ‘¢ Muadras* by the
Tamil Nadu Adaptation of Laws Order, 1J69, as amended by the
Tamil Nadu Adaptation of Liws (Second Amendment) Order, 1969.

R
By




- 1957: T .N. Act XXV]

and Conversion into -

Ryotwari) Act, 1948,

1949 XVIII The Muslxm Personal
- Law (Shariat) Appli-

.. cation (2[Tamil Nadu]

Amendment)

Act,
1949, '
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Year. Number, Short title, Amendments.
®H @ (3) 4) - '
. . _ [Tamil Nadu Acts}-~-cont.
- 1948 I The 2[Tamil Nadu] In section 4 sub-section
- Silkworm Diseases (1), for the word
(Prevention. and ‘¢ thereof ”, the word
Eradication). ~ Act, “‘whereof ” . shall be
1943, substituted.
1948 - X1V The 2[Tamil Nadu] 7Tn section 2, clause (2),
’ - - Aided Institutions sub-clause (c), for the
(Prohibition of words ‘¢ class of insti-
Transters of Pro- tution”, the words
perty) Act, 1948. ““class of institutions”
o shall be substituted.
1948  XX1V  The 2[Tamil Nadu] In section 15, for the
. ’ Public Libraries Act, words ‘s the ’Act », in
1948, the two places - where
they occur, the words
“this Act” shall. be
. o v substituted.
.. 1948 " XXVI - The 2[Tamil Nadu] 1n section 3, clause (a)—
T, Estates  (Abolition () for the words. “The

Madras Estates”, the
words ¢ the Madras
Estates *’ shall :
substltuted :
(ii) for the words .“in
so far it relates ”,
the words *‘in so .
far as it relates”.
shall be substntuted. .

In section 2, after ‘the
brackets and - word .
¢¢ (Shariat), the word

o Apphcatlon * shall be

inserted.
2. T 1section 3—

(.) the following margi-
nal note shall be inser-
ted, namely :—

¢¢ Substitution of new
section for section 2

"~ Central. Act XXVI

- of 1937 ; '
(ii) before the . word
‘¢ Notwithstanding »,

1This expression was substitufed for the expression”

the figure = 27
shall be inserted.
L Madras

' Acts” by the Tamil Nadu Adaptation of Laws Order, 1970.

. 2These words were substituted for the word ¢ Madras™ by the
. Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
“Tamil Nadu Adaptation of Laws (Serond Amendment) Order,

1969.

be
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' lYear; Number. Short title, | Amendments,
(1) .(2) (3) 4

\[Tamil Nadu Acts}—cont.

1949 XXV  The Madras Buildings 1. For section 9, ihe follow-
(Lease and Rent ing. section shall be,

Control) Act, 1949, and shall be deemed

always to have been,

substituted, namely :—

9, Execution of orders.—
Every order made
under section 7 or
section 8 and every
order passed on appeal
under section 12 or on
revision under section
12-B shall be executed-

(i) inthe City of Madras,
bythePrincipal Judge

of the Madras City

Civil Court - and
during the vacation
of that Court, by
the Vacation Judge
of the . Court of
Small Causes,
Madras ;

(ii) elsewhere—

(a) by the District
Munsif or if there
are more than one
District Muasif,
by the  Principal

: District Munsi?
o~ . having original

jurisdiction over the
area in which the
building is situated ;or

(M if there is no such
Diutrict Munsif,
by the Subordinate
Judge, or if there
of more than one
Subordinate  Judge,
by the  Principal
Subordinate Judge,
having original
jurisdiction over the
area aforesaid ; or

TThis expression was substituted for the expression  ** Madras
Acts ” by the Tamil Nadu Adaptation of Laws Order, 1970.

*These words were substituted for the word *‘ Madras” by the
Tamjl Nadu Adaptation of Laws Order, 1969, as amended by the
1'1‘;311 Nadu Adaptation of Laws (Second Aemadment) Order,
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Year. ‘Namber:  Short itle. Amendmens.
(1) (2) (3) . ' 4

[ Tamil Nadu Acts]-‘—cq‘n’t. -

1949— " XXV— The Ma:ias Buildings (c) if there is no such

cont.  cont. - (Leascand Rent- ~  Disuict Munsif or
o Control) Act, 1949— - Subordinate Judge,
cont by the DistrictJuc,_>

having ju. -iction :

as if it were 2 decree
passed by him :

- Provided that an order
passed in execution

under this section shall = -

not be subject to an
appeal, but shall be
subject to revision
under section 12-B .,

2 In sections 10 18(1)

(iii) and. 22, for the
S words Extra-Provmcnal
. : Jurisdiction Act®, the
- ' ' words “‘ Foreign Juris-
diction A-t> shall be

-substituted. , :

}1949 XXIX The 2[Tf‘mll Nadu] 1 In sections 9 .(1) (b),

Essential  Articles- 20 (1) (¢) and 22, for =

‘Control and Requisi- the words 4 Extra-.
tioning (Temporary = Provinc.al Jurisdiction -
Powers) Act, 1949, Act”, the  words
- : - *“Foreign  Jurisdiction
N Act” shall be substi-

. : tuted.

2 In section 21, sub-section(1),
. clause (a), after the
words * Pudukkottai
State”, the words -and
figures  ‘““under the

o . Foreign Jurisdiction
o i Act,. 1947"  shall be .
S R mserted :

*

. 1.This ex ressxon was substituted-for.the expresswn “Madras :
O Acts? by thep Tamil Nadu Adaptatloq of Laws Order, 1970. .

.2 These words were substituted for the word ‘‘Madras” by the
. Tamil Nadu 'Adaptation of Laws Order, 1969, as. amended: by
~the. Temil Nadu’ Adaptatlon of Laws (Qecond Amendment)
‘.’,Order, 1969 .’ _ S . ot
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Year. Number. Short title, Amendments.

(6 ) I ) (3) @
{[Tamil Nadu Acts]—cont.

1950 X - The 2[Tamil Nadu] In section 94 and in the
’ ' Village Panchayats  heading and marginal
Act, 1950, : " note to that section,
before the word
“Places”, the word
““ Madras”  shall be

inserted.

1954 XIX "The Madras Land In the second provisio to

Revenue (Surcharge)  section S5-A, after th’e

Act, 1954, words * further that”,
the word “at " shall
be inserted,

1955 1 The 2[Tamil Nadu] In section 2, clause (a),
Indebted = Agricul  item (iv), for the words
’ turists (Repayment “under the law of any
of Debts) Act, 1953, otlier State relating to
sales tax™ , the words
“under the law of any
othcr part of  India
relating to sales tax™
shall be substituted,

1955 XXXIV The Code of Criminal In paragraph (2) under the
: Procedure  (2f[Tamil  heading “ (1) CHARGES
Nadu] Amendment) WITH ONE HEAD*®

Act, 1955, in Form No, XXVIII in

Schedule V to the Code

of Criminal Procedure,

1898 amended by sec-

tion 48, clause (b), for

the words * Governor

or Rajpramukh?® in the

three  places  where

they occur, the words

““or Governor® shall

be substituted. ‘

1956 XLIV The 2[Tamil Nadu] In section 1, sub-section (2)
Estates  (Abolition before the word aad
and Conversion into figurcs  “ section 23,
Ryotwari) Amend- the word “and’* shall
ment) Act, 1956. ¢ - be inserted. :

— e

1This expression was substituted for the expression * Madras
Acts” by the Tamil Nadu Adaptation of Laws Order, 1970,

2These words were substituted for the word “ Madras” by the |
Tamil Nadu Adaptation of Laws Order, 1569, as amended by the

: »'ll‘;gglv quu Adaptation of Laws (Second Amendment) Order,






